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CENTRAL aCMINISTRATIVE TRIBUN AL P RINCIPAL B ENCH
0.a.No.574/98
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New Delhi: this the 237 day of ppril,1999,
HON '8LE MR. S, R.ADIGE, VICE CHAIAM AN ().
HON 'BLE MRS, LAKSHMI SUMMINATHAN, MemBER(D)

SheN,D,qureshi, =~ |

Yo Late Shri Hafiz 2i auddin,

WO H.No, 30,Park mdp

Vikas Marg,

Del hi- 110092. ‘ ) ooooooomplicanto

(By adwcate: shri T;P.S;Ratho r)

Versus

1. Union of India,
th rough Secretary,.
Labour, Govt, of India, ‘ e
Shram. Shakti Bhawan,
New Delhi - 110001 ,

2, pirector Gensral, S - ‘
ESI O mporation, . ;
Panch Deep Bhawan, Kotla Road, ;
New DPlhi - 02 o eseeses Respondents, :

(By adwcate: shpi 'Gw.t é;ﬁ'ayy sr) -
0_RDER
HDN 'BLE MR, S, R, ADIGE, VICE CHAI A1 aN ( 4) .

Abplicaﬂ_t seeks implenentation of order said
to have been passed by Respondent No,1(UCI through
Labour Secretary) on 18.7.94 angd con tained in para

4.36(a) to (g) of the Oa,

2, rplicant asserts that Respondent No.2 hag
submi tted a note dated 23,5.94 on which the

aforementioned order dated 18.7.,94 is said to havs
been passed by Respondent No.1. Respondents deny
the existence of any such nots and also deny that

any such order was passed,
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3% ' Respondent No.2(0.G.E£SIC) in their reply
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affidavit &ated 11,1,99 havs snclosed opigs of
various communications in regard to spplicant?s
clains From which it is clear that on 25,4, 94, /
18,7.94 and_ 24310, 94 the Labour Secretary who was
also Chai man , .stan.dmg....oammtt_ee. £SI gave personal
hearing to: a;.;p;l'i,cvan}_:. _ and thereafter resarved

his ordars.'. Eventually by letter dated 17.5.95
(Aﬁnnexurs-RII_,I),ﬂ .tb_e;L_lab'our Ministry in fomed the
0G, Es.I;t._‘»__ft_h_at, a,pp_ljlce-;nt;s rep resen tation had besn
consi dgrad:an‘d_ there was no case for accepting his
rep resmtatiqn.f i ;&bpligant was also infomead a

accordingly vide E~S..I.Cnletter dated 18.9,95(mn, =RV, |

4. In this connection we have perused the rel guant
notings at pagsss 33/N, 47-51/N° 62/N and 64-68/N
of Labour m:.nistry s Fila Noo 2-13015/8/91-55-1 ang

have sati sfied ourssl'yves that applicant®s claims
were examinagd more ”than once by raspondent No, 1

Qho found themsel ves_ynab_‘le,_to accept the same,
Nothing has besn shown. by applicant to establish
that respo_ndmt’No_o‘ﬁ d,i\d\in'de‘ad pass 'orde;;on 18,7, 94
as claimed by him in paras 4,36 .(a) to (g) of the

0.A.
S/ T™e Oais dismissed. No costss
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( mRs, LAKSHMI SuamIN ATHAN ) ($. Re aDIGE )
M8 ER(D) VICE CHAIRI AN (a).
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